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supplied to Tamil Nady from the
common pool is well below the stan-
dard I mean that it is sub-standard,
and it is not ~ at all edible, I request the
concerned authorities that proper qua-
lity rice is supplieq from the common
pool. Furthermore, the quantlty of
rice suppiled to Tamil Nadu is- not

at all adequate.to meet the needs of'

the people, This should be looked into
and the quota increased. Thank you.

SHRI SANTOSH BAGRODIA: Mr,
Vice-Chairman, Sir, when I raised
this' matter, jt" was not done with a
view to seeing whether I belonged to
the Congress 'party or Communist
party or any other party. I am not
politicalising the whole issue and this
the people must understand. ‘The peo-
ple who are eating this rice, it is not
a question whether they are Congmbf
mepn or Communists,
the citizens of India. ~And therzfore
we must not polltlcahse the whole
issue.

SHRI V. GOPALSAMY
Nadu): The Central
the Government
that. -

(Tamil
Ministers and
shoulg understand

SHRIMATI B1JOYA CHAKRA-
VARTY (Assam). Sir, the point that
1 want to raise is that the Govern-
ment shoulg know what" king of rice
is being supplied in Delhi itself, I
have seen the rice supplied in Super
Bazar and the fair price shops. 1t is
beyond human consumption, Goverh-
ment should take care of it in Delhi,
not to speak of other States. Although
I have my complaint about if for my
own State but I dg not say it.

——

1. CONSTITUTION (SIXTY-

..FOURTH AMENDMENT) BILL,.

- 1989,
. CONSTITUTIONS (SIXTY-FIFTH
- AMENDMENT) BILL, 1989— .
Contd. :

THE VICE-CHAIRMAN (SHRI V
NARAYANASAMY); Now we take up
The Constitution . (Sixty-fourth

but they are
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Amendment) Bil], 1989‘ and The Con-
stitution  (Sixty-fifth ~ Amendment),
Blll 1989 Shri Upendra will eontinue.

SHRI PARVATHANENI " UPEN-
DRA (Andhra Pradesh); = Mr. Vice-
Chairman before I pick up the threads
of my arguments of the day before
yesterday, 1 would like to brieftly re-
capitulate the few points which form

the basis of my objections to these
Bills,

Whil ¢ we welcome any attempt{
at decentralisation of powers and
strengthenmg of the panchayat raj
institutions, we oppose these Billg be-
cause We fu"mly « believe that these
are encroachments upon the powers
of the States and these are politically
motivated, the political molive being
perpetuation of Rajiv-raj, and not
strengthening of the panchayat raj
institutions. I~objected tp the Bills .
both on ethical and on. constitutional-
grounds. The ruling party is almost
at the fag end 'of its mandate and its
term snd kunowing fully wellh that
these Bills can riot be put inty execii-
tion- till 1990-21, they are rusihing
through these Bills with only a poli-
tical motive, keeping the coming elec-
tions in view, and the whole exercise

~ has been all through a ‘political gim--

mickery which 15 guided by pertman'
considerations,

Among the constitutional grounds
on which T object- fo the Bills are,
gparf from the encroachment upon
the powers of the State as T said, these
Bills go against the spirit of the
federalism itsely and against the divi-
sion of powers between the Centre
and the Sfates. The very introduc-
tign of twa new schedules Schedule
11 and Schedule 12, virtually means
introduction of a 3-tier administra-
tion. .That means we are changing
the basic structure ‘of -the Constitu-
tion itself. I quoted article 1 of the
Constitution which Says “India, that
is Bharat is a Union of States”. Tt
does not say that it is a Union of
féederal govermment, the States-and the
loval bodies. Nowhere it is said like
thdt. Unless -article -1 is amendad, these
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~ amendments will not be valid., .I also
~ saiq even within the existing consti-
tutional provisions, powers can be
delegated to panchayat raj institutions
because the amplitude of Entry 5 of
List II of the 7th Schedule is so wide
that powers can be transferred to the
panchayat raj institutions and have
been transferred by several States
so far, like Andhra Pradesh, Karna-
taka, Wet Bengal and other States.
TheTefore, .this is a superfiuous legis-
lation. There is no need for this, if at
all the- genuine intention is to transfer
 certain powers to panchayat raj in-
. stitutions, Then I said ag to what is

the effect of these Bills on the Centre- -

State relations.. One basic fact which
guides the Central Government in
_ bringing such Bills is the mistrust of
the State Governments, They do not
trust the State Governments and they
are trying to create some sub-units

--in the States so ag to keep them under

_-their thumb py direct funding so -as
to create g Iriction between the State
Government and the sub-State units
that they are {rying to create,

While talking about devolution- of
- powers the Centre is silent on devo-
- lution of powers from Centre to the
. “States.” If they -are really interested
-~in~the devolution of powers, = they

2

" ghould also have taken action for de- .

. volution of certain powerg from the
-~Cenfral GoVernment to States Tt _is
“Just like suggesting -the menu without
~giving the ingredients: It-i§ am ad-
Vice a castial advice; ‘do this, do that’
etZ:.‘,' without giving “the wherewithal.

1 could have understood if the Centre .

’ hag come_ forward with a_ proposal

that_ 50 per cent of the aggregate re-

-“yenue of the Centre would be trans-.

ferreq to the States and let the States
transfer 50 per ceng of their aggre-
~ gate revenue to
institutions. Iy they had suggested
some such thing, T could have under-
stood their anxiety,

Aléo, they seck to bring some kind_

of g uniformity in the panchayati raj
institutions in various States which
have their own characteristics, This

the panchayati raj '
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is not a correct thing to ‘do, After all,
in India, we have got different types
.of  administrations local administra.
tions, in.various States and it is not
desirable to disturb the set--up, - It
appears, some bureaucrats, some over-
enthusiastic  bureacrats, are trying
to put their half-baked ideag into
these Bills ang trying to teach
the State Govemrnents as to what
should ~ be done in regard to ~“the
panchayati raj set-up in the States.
They are also trying to say that every.
thing -has been left to the States, to
‘the State Legislatures. It is not cor-
-rect, ThHe whole structure has been
prescnbed in the Bills ang the States
will have no option but to follow the
structure which has been preseribed
* in the Bills. Over and above this,
there is a threat by a Union Minister
- that if the States do not fall i hne :
article 356 would be invoked,

T algg said that the Bills are poh-
tlca‘lly motivated 1n the sense that
apart from the diabolical move to

“Usurp the States’ powers ang creation
" 'of sub-State units in the states they
~Tare also trying to destroy the ex1ut1ng
© Panc haya’u raj institutions in the
" States because they feel that through
" them§ institutions, the non-Congress
(D p\artms in the States are streng-
" “thening themselves, Therefore, what-
" ever ‘structure is there, Whatever good
features are ‘there, in the panchayat1
““raj set-up they ‘want it should be
destroyed This appears to be the only
.motive of the Government. As one
~.Chief Minister rightly pointed out,
_they think that there are only the
PM, ‘and D.M. and nobody in bet-
ween; there is no C.M. This is the
.-type of set-up which they seek to
i estabhsh in this country.

o As T said, it is purely an clection
. stunt and nothing but an election
stunt. It is not a genuine desire to
usher in any new panchayati raj set-
up in the country Furthermdre, for
the failure of the Congress (I)—ruled
States to holg elections, for the failure
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of the Congress (I)—ruleq Stateg to
strengthen the panchayati raj insti-
tutions, they are trying to punish the
non-Congress(I)-ruled Stateg which
have already implementeq the pan-
chayati raj set-up to the best of their
ability, Theréfore, I said on that day
that thése Bills are politically moti-
vated,"

" . -
The Prime Minister hag been saying.

this, Yesterday also, he said this in
his Red Fort speeth, He gaid that the
main purpose Was to eliminate the
power-brokers, Where are these
power-brokers? ¥ They are in the
Congress i

Centenary of the Congress in Bombay,
that the Congress is full of power-
brokers, Now, you are seeking to
eliminate the power-brokers! I do not
konw whom you are trying to elimi-
nate. (Interruptions) - ’

Mr, Vice-Chairman, day-before-
vesterday, I referred to the state of
the panchayati raj institutions in
various Congress (I)ruled States and
how they are behind in holding elec-
tions for decades. As a contrast,
whet is the track record of the non-
Congresd (I) Governments? T will
mention briefly what has been done
by the non-Congress(I) Governments
so that we can understand whether
it ig the non-Congress (I) Govern-

ments which have implemented the

panchayati raj. set-up or it is the

Congress (I)-ruled States. In Andhra

Pradesh... '

SHRI JASWANT SINGH (Rajas-
than). Would the hon, speaker yield
for a minute? I would like to seek &
clarification from the hon, speaker, It

is my understanding that the hon. .

Prime Minister had, in one of his
speeches in Kerala or, perhaps in
Maharashtra commended the pancha-
yati raj system as it was being prac-
tiseq in Karnataka and three other
Opposition-ruled States. Would the
.hon, gpeaker clarify this aspect?

- 8chool boys in regard

Party, they are in .
the ruling party. The Prime Minis-
ter himself admitteq at the time of the

" In Andhra,

" SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): I take the
hint. (Interruptions) Sir, the Prime
Minister is on record that the non-
Congress (I) Governments of Andhra
Pradesh, Karnataka West Bengal and’
Tamil Nadu have taken a march in
regard to the panchayati raj institu-
tions. That itself shows that we have
nothing Yo learn from the Doon
to panchayati
raj institutions, If the Congress-ruled
States have not learnt anything, they
should have given guidelines, they .
shoulq have arranged some training
classes. .. s

4.00 p.M.

SHRI DHARAM PAL (Jammu and
Kashmir); You were also simply a
PA, to Choudhry Brahm Parkash.

SHRI PARVATHANEN] UPEN-
DRA; My time cannot be wasted like
this, ’

THE VICE-CHAIRMAN (SHRI V.,
NARAYANASAMYJ; It is not an in-
terfuption. ¢

SHRI PARVATHANENI UPENDRA:
How cap I ignore it, when it is jarring
my ears? .

If they have lagged behind they .
could have held training classes for
the Chief Ministers to follow suit in-
steaq of tinkering with the Constitu-
tion. In the Karnataka Bill vast
powers are given to the zila parishads.
Thig is an experiment which Karna-
taka Whes afready implemiented. TIn.
West Bengal also, it is worth mnothing,
they have starteq with the grassroot
planning, Now you have fried to
copy by providing for planning boards.

SHRI MURASOL] MARAN (Tamil
Nadu). Here the Governor will ap-
point the Committee. : .

SHRI PARVATHANENI UFENDRA:)
Pradesh, there is the
mandal system which the Congress
Party opposed at that time, It is an
innovation in the panchayati raj set-
up itself. It §s a significant experl-
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ment in the_fielg of local self-govern-
ment, Ip political, administrative,
financial and socialogical fronts this
experiment has given tangible re-
sults. It has given shape to the 1deals
of Mahatma Gandhiji.

I can refer to certain features whichl
are narrated in this booklet publish-
ed by Government of Inda—Pancha-
yati Raj at a Glance, While speaking
of the 1Exav,nchayatl raj institutions at
upper level it says mode of election
of the head of the instituiton, that is,

" ’at zila-level; Andhra Pradesh direct

ipn all other States indirect .Reserva-
_ tionn for Scheduled castes and Sche-
duled Tribes far the post of zila pari-
shad chairman: fn none of the States
except Andhra Pradesh the office of
chairman zila parishad is reserved for
. Scheduled Castes (15 per cent), Sche-
~ duled Tribes (6 per cent), women (9
per cent) and backward classes (20
per cent). (Interruptions). This is the
Government of India publication. In
the panchayati raj institutions at
middle level, they say, mode of elec-
tion of the head of the institution that
#s block or mandal level direct in
Andhra Pradesh ang Tamil Nadu; in
all the States excert the ahove two
States, indirect, Reservation fer SC/
ST for the post of rhairman: None of
the States except Andhra Pradesh and
Madhya Pradesh. In Andhfa Pradesh
the office of president, mandal
praja parishad is reserved for.SC (15
per esnt) ST (6 per cent), women (9

per cent) and backward classes (20

per cent). At the lower level, they
say about the reservation of SC/ST
for the post of chairman, that is the
sarpanch, as they call it in no State
except Andhra Pradesh the post of
chairman ig reserved for SC/ST. In
Andhra Pradesh, the post of sarpanch
is reserved for SC (15 per cent), ST
(8 per cent) including cent per cent
reservation for Scheduled Castes in
scheduled areas. These are the pro-
-gressive measures in Andhra Pradesh.
T do not have the details of other

States. What are you teaching to us?

(Interruptions), T am not yielding

Tet me complett. We have - nothing

 to do?
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‘to learn from the Central Gdvernment
in this respect., Besides the Andhra
Pradesh Act "also provides for anti-
defeciyion, that is, no defectiop can
take place but there is no. mention
sbout thig- in this Bill at all. Vast
financial powers have been given by,
the Andhra Pradesh Government, in-
cluding giving village works to local
bodies, execution of the drought -re-'
lief works identifying IRDP benefi-
cidries etc, Electricity is supplied free
of cost to all panchayats for street
lighting. Maintenance of completed
rural water supply schemes is en-
trusted to the panchayats and every
distrct ig given Rs. 1 crore for cru-
cial balance investment to be spent
by panchayats, Then Mandal Nyaya

"Parishads are being set up. The State

transport undertakings have been as-
ked to give pusg routes to local hodies.
A single window approach has been
provided in regard t- :ooperative in-
stitutions also. These progressive
legislations are already exiting. I
mentioned only about my own State,
Other frieng will know 1ibout their
own States, So what are you trying
You are going to destroy all
this set-up, If this Cunstitution

" Amendment Bill is passed, tomorrow!

you will force us to revert t, this sys-
tem and abolish all ocur existing ins-
titutions. That i§ what hapvens be-
cause you have no provision for back-
ward  classes? We have 20 per cent
reservation for backward classes,
Then we cannot have reservation for
backward classes.. We have direct
elections for the President at all
levels. Now you are providing for in.
direct election at the middle and dis-
trict levels, What is this? Is it a
progressive or retrograde meagure? It
is not a progressive measure at all.
It is a refrograde measure which you
are trying to thrust on the States,
much against their wishes. 1 will con-
fine myself only to these points so
far as State Act are concerned,

Now coming to the- Election Com-~
mission agaip there is mistrust of the
States here. It is true that the Elec—
tion Commission conducts elections
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for the State Assemblies and the Par-
liament. But are you sending people
from  Delhi? Who is conduct-
ing the elections locally? The Chief
Electoral Officer is an - officer of the
State Government, The entire elec-
tion machinery is that of the State Go-
vernment. Then why do you say that
the Election Commission will conduct
the elections as if the States are not
conducting the elections to these
bodies?: I.could have- understood State

‘Flection -Authorities being appointed,

&5 Andhra* Pradesh is now proposing.
We . are proposing ‘an independent
Authority  which
“ean- take guidance from - the
which cap.take guidance from -the
RElection Commission, whenever neces-
" gary. “ It ig not practicable that the
- Blection Commission, sitting in Dethi,
will conduct elections for lakhs of vil-
lage panchayats, thqusands of blocks
.ang hundreds of districts. . I{ is possi-
ble? What ig it that you are suggesting
here? Is it humanly possible that

every dispute of the village pancha--

yat will come to the Election Com-
mission in Delhi? Ts it decentralisa-
tion or over-centralisation? You have
to explain that. . -

On this particuler point, I would
like to quote what our Chief Minister
has written to the Prime Minister:

_ “The entrustment of the superin-
. "tendence’ of panchayat. elections to
s the Election Commission. jg-both amn

insult to the dignity- and.credibility
. of the State Governments ag well as
can administratively ill-concieved
measure. To imagine that in a
country as large. and diverse = as
India, the Election Commission wit-
fting at Delhi can effectively super-
vise elections of lakhs pf individual
merabers in addition to its comnsti-
tutiona] obligations in regard 1o
Assembly and Lok Sabha elections
ig indeed maive. In Andhra Pradeth
we have already provided legisla-
tion providing for yn . independent
State level glection authority. I

Smt. Jayanthi Natarajan,

must, therefore, strongly oppose
the proposed involvement of the
Electiong Commissiop in panchayat
elections as both unwarranted and
impractical”.

.This is in regard tg the Election
Commission, I have already mention-
ed about the provision for the Fin-
ance Commission. I do not want to
revert to that,

Now coming to the details of the
" -Bills, T do not want to go into de-
tails because:it is all {rash. There is
nothing new inm it, What ig new i if
that you have guggested? I do mot
find even g single new feature. which
we can copy. - Moreover, if you take
the Nagarpahka Bill, it s ay funny.
In every town you want to provide
a Ward Committee, a Zonal Commit-
tee, a Municipal Committee. Whay is
all this? It ig fantastic. Some bureau.
‘crat sitting here, who does pot know
about -the municipal administration
draftg the bills aided by people like
T do not
know what is happening here, They
have got j cell sitting in Kushak
Road manufacturing aly these Bills,
For God'g sake, don't thrust on this
country these‘ fantast:c Bills,

I want to sum up. We may say and
go on saying so many things. But my
time is limited. We have a saying in
Telugu. a newly married person does
not kmow what a sunrise is b&fause
he ig immersed in his own world. It
is hke that, These people do not
know an_ythmg abaut. panchayat raj
ang “théy have come to jecture us.
Ang to the beating of drums by Mr.
Rajiv Gandh1 these chaps go op doing’
Shivy Tandav chanting  “Panchayat
raj” “Panchayat Raj™ For the four
months, we have “beey seeing  this
Shiva Tandav on .panchayat raj.
What is the new thing which they
want ug to follow? This is al] bun-
kum, It is not really a  revolution,
They say;.this is a revolution. They
say, this is a revolutionary step, this
is the brain wave of Mr. Rajiv Gandhi,
What ig revolutlonary in that what is
the brain wave in that? Let them
point out one single revolutionary
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“thing which is not there in the State
-Acts. What I want to say is, it is not
‘new gimmicks which we need.
WHhat is needed, is the political
wil] to implement it. In your own
States, whereve, they have defaulted,
you force them io implement. the
panchayati raj system. Don’t {ry to
‘teach us op this point. :
Lastly, I want to close by saying
that yesterday I was very happy to
hear'the Prime Minister telling “The
Britishers have handed over the Raj
to the Indians, I am very keen .10
-hang over power to the people” I
only wish he does it very 'soon so
that thig country can be saved from
_this misrul ang corrupt administra-
tion. v
st graaa fag  wggafaa
(faer) : SwEAe AEE, 7 A
zqmA wHCHE faw TE 64 WX 65
1 gudw F@ ¥ fog @gmgar g
FqF auar WARG I A A @
# 9§ o fe=rar awar § 9
QY ATE WY F9TER S [ AT {AAE

qgr & ST a0 v Awd fmar

FE T o) I qifefedw T8 §
& g9ifas U™ 9T IaF) @l
2 qg SATFTR ATTIW ST F G 6 WA
‘1975 1 fergeara F weaafa @ fd

& % fag $T F S IegiN Saaed .

uweafq &1 faar a1 Sa¥ S AgeAgo
A faet qf N Iz a3 AN ——
~ “In the petition it has been stat-

‘ed that In view of the growing -

centralization of power -and the
destruction of democracy at - the

+ grass roots level by the Govern-

* ment jt is necessary to provide
Constitutional guarantee for genuin-
self-government by the decentrali-
zation of powerg and their effec-
tive distribution among gram bpan-
chayats; zila parishads, States and
the Centre.” - :

¥ fad 3y Ay Tifafews T, 9T
arg ¥ acq@T g7 A0 @ 9% A19-
qg & a1 7@ W7 Arg fIarar qrgar
g f5 cad fad=T & SaTHTATAAT
F, T T fag &, pMiE HEdn &,

fafea et &, snifasia 9g &, wew
fa'a:rffr' c}mt‘rg%, T, oA sy fasar
TS tafygaf &, TAaraaw &, gy |
¥ @ qa s, fg DG, 6@ @,
I, O . oy, S, O, # 3g, ag
ey, a1y orfem, 9w fag aea
WY TEFF, THAA NATH & eTra2
| & fag arz frmrar argat g1 W
a1 @3 FTag I a7 T FEAR
58 @ § & S8 w7 ag faw
, @ g e ag dFa wArsarw. 8
77g 1975 ¥ fFa &7 arfamm &
fac gg fag @rd W ata g, . W
Y4 FAT I AT FEAT Y T 99 T4
AT A F|TOAOR  wgfea
¥ FHATTAT & | A I8 36 ST AEF
# 70 9fATT A=ar BT 4T 1675
F ar o a8 I @W o &
At d} 99 FFT F Fer 5 @
9. @@, 1, u. o a1 on. 59
TR g ard fqar a9y fim 3
AT E T ATT AT Agf & R
garEt US FAT FT W §9T g € |
ara &1 g % 3z Gar @ aigt §
Foi ST WT &) SEAT oY FTw
(9EY TXHTTTO% 32 JF Far F =@
 32WE ¥ 32 3F Srdr 7 T AR
garR fug Aar wsha wigy ¥ fsg
&5 3 ag STar fFar gwiad S
F T hEAT o4 F g1 59 f2A
¥ gAT AR S T A 7g aF gAr
- fF 5@ 329% 94f SR a8 3459F
Qrar 31 ¥ 32 5% fafeea ¥ oo
ATy, g IR TTF J1g F Saar fwar
F@ 4 fF a8 w0 srdar o oeag
gg &3 &1 .71 § 5 o3 gRefRaw
A Gar S T 9T 98 FEEfw@E
FY ST @T 8, IBEE oF J1q AT
g fr o3 4. e U, . ¥y TRy
F 91t ¥ fggsr §-- :

“Rs. 1.34 crore were spent on
relief workg in area not affected by
drought.”

Wai 3192 AL &, gATFEY 987, 1. 34
FOT, 134 MG AT A WG FH
fear  @ar, #gf. W@L.? Fg  FET

“
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[+ 3=sha fag seeatfaar]
gww ¥ HEd ¥ WA, IR FY
§ wa. . (FmEuTR)

o Y FIFANX  (wgrasg) -
64 TS TIY T FATZAT. . . (ATYIA)
oo =rfgoar ge  §. wwe g, S,
&1 A @fsar., |,

ot gregita Yoy  wearfor
o W E. .. (3WAMR)  SeqeeTE
FPRAT, W @rT d ga 1 T AN
fag oo gawe SrAsrd g &R
fe ev% g AaTe wed 4% §
TN FAT T FARG AT § 1 AW

__ @Y fo% Saar @ F TeqE BT JEAI

aygE v fagr gor 9 97 faganr
g1, 39% 913 3g faar w@r g-

“Rs. 8.65 crores were drawn in

" advance to show the amount has

beey, spent before the cut-off dates.
Rs. 2.44 crores were spent on items
of workg not covered by guide-
lines for employment-generation

works.”

gfd ) AT 2wa & fieg fHa AT
# Gar wgr, gr fgam ar € ¢
(s@agm) 38 250 ¥aT wRAT F
M TB W@ ¢ | 48 80 FUT S
o I8! g9 AT qErg €9 -—

“There was a diversion of fu:nds,
Rs, 1.41 crores, from one sector to
another.” ‘

ot g ywi  (fgmreer waw):
et A oY A T § SR ga |

‘ .“Rs. 4.51 i:rores were spent on
- items not connecteg with drought

relief.” :

ST a1 HIX Suawnad  wgidg,
grsTgafwa grt oF 3w %y saqr fag
asd SF gar auar fF SAEy qar
w9 fesel gomre ST F@T € av
IaET SSTHL AT o orAT H fIAT qrav

a1 HT 97 THI§ET GNIE  g@ar ar
£ 43 @1 g Fgr faar § &1 Fga
9fF ag SFAISTEAT R, A2 F Wy
A Y 3§ Y9 Iq 9T Fraf wwar
gTIET FATAT QT q1 a8 Fpat Aq &

Q1T T —— '

.“Rs, 5.38 crores werg drawn from
. the {reasury .in advance of require-
ment and depositeq with banks for
other executing agency although
certificate of utilisation of funds for
relief purposes was recorded.”

=&t weaIaw [WH (AT
SR ) : ITAATETST WG T, AgqaArfaar
dTgd FS AF: AT I FT AT
AT AR @ F fF Wi 9w FIEHI

L R

ot femfsaawttan fag (war-
:;g‘)_-ér. g g, . fgE &3

g1

=t &, gegmriger WS ¢ I
I8 WA Faw 37 {5 €. qos
u. &, feqid ¥ ag . fpar war g
q 21938 2g fAqaq AT Sgar g fw
el AW G ¥ 347 ofeqF: B
fgg & & fear @, &0 Toar ag
fwmar &1 W1 M S1EE T 64 TR
1 gaar fiear &, .. (FAUW) 1 g
AT 3 64 FUT FT AR & 9ar
fear &. .. (Swagm)

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY). This is ng point
of order. You Kkindly sit down, (In-
terruptions) '

SHRy VISHVJIT P, SINGH: I gup-

“port the Telugy Desam Member,

He is very right; The money has

been spent on the welfare of the pzo~
ple of the Telugu Desam, It has been

spent on the Raj Kuteer of NTR.'
It has been spent on the dance; it
has beepn spent on the films; it has
been spent on all those Tamashas..
Those Tamashag are for the benefiy of
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the people of Telugu Desam, That is
why I support the Member, (Inter-
rupticn) .

. THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Ahluwalia,
you cay continue, :

SHR1 VISHVJIT P.- SINGH Why
dig vou sit down Meenakshi? "Stand
up. (Interruptions) ‘

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Vishvijit,
you wil] get your chance,

«ft grawiva  {ag azaanﬂ-\m .

 IeyieanT -wgRy  fwad Fgfaar
S gard e IgAr AR 1. (mma[);

oF wiAAa ggew ;AT
garfe: . . ()

_=wEl ot e (vres REn)
7z or Gur &=, anrw I@v ¢ gifeg
.. (@3

.+t gegeiva Tag  wgaaifaar o
agh, 4ar §&y, Awrar dE@ri g ar
qar &1, gOTm F@T: 98 JAr 4w
FIT. FATA[ @1 AT B SIFATEAL
wgied, A €K AeF [ AT SAAr F
fag a1 cmr HAr war g feawaie
%ﬁaq S dmr §9r AT INF AEE
g mTag # AT aq agl, ag fareit
FAF FY qfaﬁﬁr d W agiezr T g9
CLE: LR | B AR U 1 - - 3 T
(waam) ag fegpo 4} g 439,

qram @y § oerFT 1 ...
(Tw=eae)
SIER AT o LrALDA

Rs. 1.3Q crores were spent op relief
in Mandals not notified as flood affec-
ted; improvement -of-several irrigation
works not connected with flood da-
maged were taken up at a cost of
Rs. 2.98 crores,  fgg, -ga7 a"r .-@‘

. FEtaT, 38 SeATar ag FT 491 &, SAar
FT qur =it Fgt srar &7 ag sy

faeEn ordt & 9g w=aw foar
giar ) ‘

SHRI PARVATHANENI 'UPEN-
DRA. Diversion is not embezzlement.

. What is the crime he is pomtmg at?

I don’t understand.

FIFT Fwram« fag 2 (wew w2m):

. WY@ qad He Fydar. §ST Srar g

Igar 75 fe@aw gor &
(samew)

siteRly Tt ﬁtrf\':s W@
edRfaw afer a1 aw gt awa;
73 faselr = afl @sd 3T w@
TR FAET ., (FWIYEA)

-

@ giw fag  weqmfemr -
gz AR FW gy TE H awmd

J# B ¥R e awers :ra‘ra: agl

foar &0

“Central assistance unde; irriga-
tion was for worky like extension
of irrigation system, construction
of reservoirs, fie]d channels , path-
wayg and bridges over canals but
did not include repairg and resto-
ration of buildings. Rs. 88.75 laksh

. for repairs to buildings. Then Rs
3.40 lakhs on guest house, beauti.
fication of landscape and garden.”

oY favasa gedishm Yoy arg-mz 1
nwn&ﬁ Ig 99 g'rgﬁ f=rw famar =
Htarelt, ag ¥4 grar? frg fivar v

ot gog st Tag weeaifam s

& §F Al R, agrsfrsrw:rfr

I,

“Rs. 2.40 lakhg foy purchase of
airconditioners, gofa sets ...."

SHRI PARVATHANENI UPEN-

DRA; Are Government Officerg with-

out airconditioners?

SHRI ANAND SHARMA: Thig is
‘diversiop, from droughf relief to air-
conditioners. You ghould be ashamed
of it
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st fvafa rrra’rf‘srafag e,
ag @3 gﬁgrif‘ﬁq T arar. (swara)

SHRI PARVATHANENI UPEN—
DRA. Are Government of India Offi-
cers’ without airconditioners?

shtaat YAFT ALY ¢ TIAHT ATE
gfear mrfeas TII-FEAAT T 8 |
_ . (smaaw) @9 wd T § 93

¥ ¥ waeadwa grea ¥ Wk QR
feodlt wET ¥ faweT Azt § 1 ATAE
agi AT AWE .
it # fawet o e

N gdla Tag wgIarfaat
dew, wgf Tty § faas amg a1 og=er
g, ood §3-%7 § QuT-FET F Ay

. (maagE) .. IR HIW
g 7o sfaws wFar. .. (S9RY)

 stgpAee ot AWl S ) SIAFT
a% Frogai@ma IR 8 ...
(smaum) oy W R 3ET F
Fig asgv fegar SEarg L.

(cwagT®)

=t gesita Yag sgaatfaar 7o
ovde FaqT U9 4& 8 I z’rer“r%ur
) L o g‘rcﬁ g, 7t o7 F-ag
AMIZY G5 AT §, daw g g,
fasre-fadaar &% &l 8 woar g3uq
giwT Srar §arId wIg & gvedni fae
azg gar &ag srrcm‘raarar. .

fas ggar §r dgi. tra‘razr —
g § 0 ... (TmEEW) .

FIAAIEAET WFIET, G G g8
A orm FE @A a1 aF g wTar
T, § 16T '-rgfr T
(saEam) ..

. st Rover e PR #
Elcd-ctal qrrr fear & 1 7@ wrawY
aﬁﬁﬁ' an T@
“Fr oA 4l g t%uf, g GF AL

. (sTae)

- gET
- fas% 1

a 7 oy gart e

ot giasia  fag wgatfwat :
& dart o 5 qqrar siga g W

§a a5 ag wrom g,

stRAr owr Gt g, 0g
SFT ST T A §, AITATT A 5

&1 T oY F -FyA &, F O gasy

A F I
s g%ﬂaﬁa fag s:aaarfam :
LTS O[T Y )L (Fg@) .

WEr o aa“* & a1 gam
suz'(ta T FwXa1, qF WA FI G

_§|

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Without permis-
sion nothing should go on record.

- wANY qfal @A (wey wawW) ¢

gary TEIaTfear A feeea A
fear st

Y gt fag mgaaifaar .
IITNTETST HFIRA, 2 Grg 533 AN
THAIFAT T AT TIT FI AT BT F G E,
JFARET ITT F1 £ AT I S a7 F
FUT AT M FATE F4T FT AT Y9G
FIGHT FT AFTT B TFHT 771 qTLAT
a1 FfeF FaAT  FEAT waTEIE
uF faat gfews & 39 < 999y udr
T f4 SEF Wy H gqwonRe &
FAT-FGT :(‘mrrr RRI g #ar-mr
enfar a4 & 1. 99 g 99 WIqn ﬁ‘r

- |Taar, avag Gr‘r ST €T & qeaday
-8 [em-TgT F oY gAt §, 7 TFAD

Q@ & 7z dar vy gl §
giz gaT IqH I a1 T, SEH
T @ T @ha 9! Taqd Ag1 57
© gperE gHv ara CANE N

qgea, ag s Aal arg S ERC]
A oy aff 7 @ o sy
(m¥ede)
¥ Faarfad 7 frargTl F HI¥ T
faez SgAi F1aarar srgar gfa: SHEEE,
T qarertﬁfm@r frar Fedzg@a &
THTHE ar-ar &% T T -

faa &gy A faam -
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. “The -Seviet - experience - - teachés -

us thag Constitutio, must

remain  virtually static and inva-
riable, there is no need for its re-

novation. If however, society is.

surging forward and achieving the

ideas outlined, tha Constitution will

lag behind and become outdated.
So it must be replacegq by a new
“cne reflecting the chaugeq condi-
tiong and needs.” o

O g W gd AiegmE  §

SHIHT ATH 0 FIT FTT § al JFIGH -

B TAET A 9 gHT Frecegut §
FTeAtEEt - qmgA AT qrar @9
SHTET g7 A5 g5 Wi Wi gAAT &
A g & 1977 ST PAAT FTAT-
grat & ddrwEeT feaist fpar a1, Sad
Fer a1 16 aureai qEET g arax
Fary & 9T @ifice #T | FErA i
TG QT 1 AT GUiest Al FT 9% |
argay, ooy fuga  feai gar ST
a9 T AAT TEREATH S R e
Y SIES U5 @ 41§ IFHRT FQUAT
Tigar g f5 aoreliaE @oEa & 919
Jq AT & QUL U MT | GIEHE
Frezddas &, SaFI QU AT 98 &
T ag geTewT 1983 Fi -3,
gg. 7610 a9q afaua 316 gfewr &
aohe ¥, ...

S e ST A ER ( SREELEE
gfte F1¢ s AT 7 7 orerAe fard
T oot FT & 91 3@ qS{ IA A g 7

= 2:1'-‘;’.’3{"7& fag - sgaarfemar
wed gA e, Iadars Fds Fife |
D. S. Nakara Vs. Union of India..

s1gT wmawis fag: g w. AL
o, ¥ B d 1 ST ot #7 8,
arg Ay HF SITAd | '

gzt fag et
frome # sx wefae 98 g9 ar
TR ‘ -

: corres-
pongd to defimite social relationg and

the stage of socia] development, If
-there are no substantial changes
in gociety and Constitutional clause®

|

The expression ‘socialist’ wgg inten-
tionally introduced i the Preamble
byithe Constitutio; 42ng Amendment
Act 1876, The principa; aim of a

socialist State ig to eliminate inequa-

lity in income anq status and stan-

datds of life. The basic framework

of socidlism is to provide 5 decent

standard of life to the working people

al:rd"speci\ally provide security from

cradlg to grave. This amongss others

on economic side envisages economic

equality and equitable distribution of

income. Thig jg a blend of Marxism

and Gandhism, leaning heavily 'to-

words Gandhian socialism. From a
wholly feudal exploited society to 3
vibrant, throbbing socialisy welfare
society is a long march but during
this journey to the fulfilment of the
goal, every State action, whenever-
taken must be directed and must be
so interpreted as to take the society
one step.towards the goal.

SUANEUET, AgIRd, RTAFg ATgT
EgFT U &7 9T X QT | AT qH
gz fR A &) faeTswa FIT HIATTHL |-
s famg dd ¥ foq § 59 9+g
FATE ! o9 Ffgy | a1 oF-9F gAq
Fifezzama ¥ qUIET FIA H AT F1
, ga-99 €@ a%e ¥ wew i &, *8
ag fodiwsE & uaifaers FF arq Fgr
TR grar ., ... (Euw). ...

st T i fag (faere) : =y
gq w9 Torfam oA F fow FIAT
Hred & | Y IEY FuT FEIY ?

W gafra fag weafea
TAFT T FQAT q¥ = e SFATIAT T
3® |

THE VICE-CHAIRMAN (SHRI :
NARAYANASAMY): Mr. Ahluwalia,
your time is only nine'minuteg more
and before that you have to conclude.

SHRI S. S. AHLUWALIA. They
have spoiled my- entire time. What
to do?
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. THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY). You have taken
more than twenty minutes.

SHRI VISHVJIT P. SINGH: How
much time I am allowed, Sir?

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Thirty minutes.

sft gy s tag wgqarfqan -
ITOYE 18T WART, TE UAT g AIGT
aF & owa fyew &S sawar
FIEFIE F o waTH §RRT Aar S
HIEFE SHIF . F WWHI WA G
T E TR ud FY wEw fear
o7 @xr 5 ®igw e4ai Ude¥z
agt gar stk 1 gWby 3«
ary wr g v wafs ane o
F uEARE A 8 §EEO ¥
g% gt @

. “Sir, it ig a fit case for your ruling’ i

=)

agEa, gatr 3w @d @ g
I OAF R T @7 A GEar F
TUT W7 TIE AT T @ &
FRATE FE[AE -

S agiz fagr (fage)
ol aF HIT ST Wr AT 2

St gyEsta fag szqafeaar
FHT. TF T AT AEHT A A
IO oAr L FF q3 owey fHan
5 377 FaATHIT UG 7 TAANR
FpHT wegaly Y Y 7 s W@
sfyaza fear a1, =g mer o,
93 FIW AT, qF AT 4T ? F FY
agl &3 AT AT wd
% ag feq gfs = afdr &g
8 IANT WIT gapr fAlw ST
TURT mewEal &1 f40w mm A
ax g & = fady - gafra @7
B sl seffar @ & =
fate gafqy &7 w® & &
73 41 ¥REfraz & ad s oz

B PTERT FY ST W ¥ 1 sy
AT AZ TS FHT B aFT ¥
ooy w5 fefmae. afvee &
wig grzw fafreey ar dar ogw
W R g fafret dar ad
|AGT § | GAT qIIT. AHIT G

¥ 1 am fefegre wfsige =z ot
sooa@t g 7 oam  ffgm wivem
FY qifeaw feedt G ogEn ¥ 7 anm
g g gme (B fefge wieege

W GRET AG ¢ ssal (v
TAFIC A € |

SHRI P, K. KUNJACHEN (Kerala):
The State Government js elected by
the people.

SHRT S. S. AHLUWALIA: You
do not know the administrative sys-

tem of thig country. You are only

shouting. District Magisirates are.
part and parcel of your administra-
tive gystem. ° T I 1IE 8T TFIEL,
F g& Tm ¥ fam owg M
gar an =Ear § & fafamd
F urw @Y ur owwAr, @z W
FHEY 4UY GrA AE0 T wEAT
gty =7 77wy faag
g Wi famr vy «
{emaam) |

o

st e A fag o A% Far
=7 famdimar €4 T, a8 anay
aw 7

ot farafae audifee fag: <o-
qqrs e wgies, afge gz wfa-
HIVTF |T & AT § | TABT 09
@ wfe-maras gFr wfga o

st grasita fag  mgaafaar
IqaweTel wgew, 9y 5 uw @9
¥ WreT® ¥ g war @ar 9r 5.
TP @l feedy §F ow§ar g 4y
FT ¥ FA 16T ¥ T F Wiw
# aqgaar § o SaEr ¥ osAmEr
50 9% ¥ &7 #, ify 9wy I
§ gefawr = § cefefdfes
Fifear & =T aga T g@m=for
gr srdr & | -

& wwy wofre sl
qfradY Fare o) fogt woft 9 .us. .
sit. #1 e wgRl gaar §
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ATTHT FT 67 & Frga & S a1 747
{The fotal expenditure incurred in
the programme from 1980-81 to 1985-
86 was Rs. 2315.52 lakhs i, West
Benga) against which Rs,
lakhs were received as Centra) assis-
tance. The ‘expenditure included a
sum of Rs, 39.60 lakhg provideq by
the foreign agencies. About 79 per
cent of the expenditure wag on' pay
ang allowances.”

79 wfamg gar frf ¥ =%
gardfte # =t it & oA
g AT WA gE A7 TAWT 4T
¥ far feaar 9ar wgar 7
(saaaT) |

- wt TR yagw fag
fieqaiy = 3

sz fag

ot gi-gsita fag wzaaifaar:
TME F 1 WT T oa wE HalEA,
Trodto w1 . @waw g * faw
it 4w war gfrsw Fawm §o
“Against the total budget provision
of Rs, 685 26 lakhs on the programme
during 1980-81 tio 1985-86, the expen-
diture was Rs, 571.41 lakhg of which
the establishment costg alone amount
to Rs. 454.17 lakhs. That is 79 per
cent, -

571 wm@ ® ¥ 454 @@
geEafamdz e M usfrfaezfes
sfe S Hgaw @ a1 Q@
foqar a7 moX Fodie ¥ IWEH
¥ fauw &9 fear ? gwba &A@
@t ag. & 5 ag @y 9 Y =W
e YT & T[T ST T A1, 9§
AT &7 g OSTEH | FAF W
TG AT & | IHAE N A@ KT
T8 & v oaz faa wl @ W@ OE,
gres g & ogw fam & ang
a1 F4% dryr aia § ST, AR
aEAF & WT A TEAIR ¥ HUEGH
¥ EW TE WEF. .. (ARE W HaY)
IYIATETE RIIIT, HHT aF SAAT I
F o7 droqlewwe 7 WX @Y
{1 3@ sifeeegum uHedR

256.53

f‘a\a 93 %@ foqr &, 9e @ 9T
g% IR 7 5 w7 dFeq uw
fRrg 4% asy @ g, siggtifeday

C%IF QuE w/Y fRar ST R@r g zAS

TS W, F awr TEET weq SifEd
TT FHF § 7 HAT FE @ wHRY
ST G G I T M e
ey T far sfet ¥ g o4t
gaiad ¥ g faagr f& svdm
FE T FT T, TRET A 9T A9
AE FAT ST, THH AT & wawmT -
g A S, Tae @l osfeEm F
FITT 7wy &3, amifs gwhg
1 oglq § fn g0 W wig ®
& Fax ga & @& stfes &

5
R w7 § | FAfEoE met  fawent

CTR-N

: N

Ao waar wid mifes § @i
WL F o e ST PR §)

. 1015”@“4

seTwE wgied, & g g
FEAT wgal § WML HGF! Faral
TEAT g fr WY ulE OE mgat m
7T & 1 g% emiedt ¥ §isige
= & o afFasg § %

g’

“Panchayat auctions’ bootlegging”—
“The president of a panchayat union
hag ‘had the courage to auction illicit

- distilling i  village for Rs. 50,007

a year.” (Interruption) I gm not
yielding. It is your paper. s

SHRI S. VIDUTHALAT VIRUMBI
(Tami] Nadu). No, it is not incorrect.
The police - officer hag arresteq the
culprit and action was taken against

the culprit.

THE VICE-CHAIRMAN - (SHRI V.
NARAYANASAMY). He is not yield~
ing. Please sit down. Now, M
Ahluwalia, you have only two minu-
tes to conclude. ‘ =

st grawa fag sgeaifeaat -
SeeNETd WgEd, a8 IR0 §
foaxy avg & =g g=mar v faw
Tl 31, A AW § 5 W0
¥ s gR agr 454T ¥9 9C =Al
F @ & 7 TH avaw (6
g@ a1 7 &, fF a8 faw Tola
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[+ g¥astta fag sgTaifwar)

afet S F gray o« v owWrO@r
%, oy #W SAF TN ¥ & W T
AT fgegeara w7 SwRfes  feedr
& g8 Tamig & fwar wgar
g7 zfsge 1 o=wqfw aw &
Fifrw sy segfaer mifeetr T
FFIIH WS FT V@ § a8 AN
T qT § | g Gy 94T HJA 57
J ST F qUY afC Wiaw STod ®iT
73 ¥ fw gwiwr gar TEER
FT 5T g1 7 A gAFD G4l wAT |
wTEF g aar g =g, fied giwgry
sq gqeg A1 wg @ & fo e
aga & aig gaiw famr owEr g,
9gAT #IM WY g%Ww T waT @
afer g3 g9t & sig & fn @
I T GTH GRAT T WU, qiamaEs

v H

gar faar M M §F gy gy

F1 & 48 &5 § & nr agt w8
Saqr ar fggEa w7 sy &Y siq
T AT, T qmg Ay Ara
graT &, | 3 wwE} ew &} @iy
I F 1 g@ i & Wl OE
w s gg faa o sw5 § iy
| ETAT A7 &7 gEE ogw gegie enfsor
B UHoITo T 37d i femaraT
T 7t a0 ¥ 5 afiat T

PR SRS DT YA oo FiEdmAST

¥GE @Y HT @@ T AT 5
B a7 siwm @i @ wg fawig
SET ) gART wE omiAr sy
& a % wada @1 {By g ¥
EEIRED ST S 1 D S R
(FaEam)

SHRI PARVATHANENI UPEN

DRA: It is all false, It is all 5 fig-

ment of his imagination,
TR [T WA ag o wH A
A g 3w AT 15 T H woaE
fast, &frT agl saf-ow ag ar ... -
{(zmaeta) ‘
ot giaeita fag wgaatfaar
TgeT, § gw
W g7 IH qEs AT 2 W@ 533
TAAGT F) geAFIE QT § A W

+messed

FUET N AW

IO &V -80 FHUT WTAT HT. &L IE
AAT FLET W AW A& §
fis & 39 % qwizd § GAF wOm
¥ g8 arg T WM I8 fgd T N
WL B FT g0 HAT AT Fi
THaT B (A ¥ o)
geqqlg |

SHRI LAL K. ADVANI. (Madhya
Pradesh): Mr. Vice-Chairman, Sir,
those who have speken befor, me
either the day before yesterday or .
today, whether they have supported
the Bill or whether théy have oppos-
ed the Bill have spoken with passion
and vehemence. Those who have
supporteq the Bill or rather th, Bills
regard them gg historic measures. I
heard the Prime Minister gay yester-
day that Swaraj -for -the first time
woulg be cdoming to the people after
40 years... (Intérruptions)... in the
real sense of the word. I do mnot
know whether he realised that that
particular remark of his not only
smacked of ‘arrogance but it was a
denunciation of all his predecessors
in office. (Inferruptions)

On the other hand, my colleagues
this side have attackeq the Billg in
very strong terms. They have des-
cribed it—some of them at_ least—as
a diabolical device to destroy™ ~the
Constitution, to usurp the powerg of
Sfates. ~ Frankly, sSir, I am unable to
share the passion and exuberance of
either gide. But I do feel desply dis-
tressed, deeply disappointed tiat an
issue like panchayati raj on which the
whole House should have been una-
nimous, hag been so mishandleg and
, SO bungled up and botch-
ed up, by the ruling party as to
evoke such acrimony and to create
such g sharp divide between the two.
sides.. Tt is something about which
you shoulg ponder you should think,
why this hag happened. ‘While my
colleagues say that these Bills are
taking away the rightg of the States,
I woulg ask who will be there to
take advantage? Upendraji himself
feels that these Bills cannoi be im-
plemented before 1890 or 1991: “This
Government is not going-to be there.
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(Interruptions) And, therefore, I
have beep pleading even with collea-
gues on this side that we need not
think that the whole Constitution is
going to be destroyed now sng the
basic structure of the constitution is
being subverted. ] am sure that it
can be rectified, whatever littly da-
mage will be done. There ig damago
done. I will come to that 1ater. How-
ever I do not regard jt ag subversion
of the basic structure of the Comsti-
tution, But I do think that damage
is being done, to which [ will revert
later, But this certainly  distresses
me.

My friend, Mr. Ahluwalia, who
spoke pefore me, wag very right when
he said that a Memorandum on Pan-
chayati Raj was submitteq to the Pre-
sident in 1975. He said that Jaya-
prakashji was a part of that, that a'l
senior members on, this side were
part of that including—I was sar-
prised to find—Mr, Jyotismocy Basu

also who had signed that Memoran- -

dum—in which it was suggested (hat
there should be a constitutional
amendment to ensure that there is
democracy at the grasg roots, that
panchayati raj institutions are given
confstitutional sanction. This «ide
shou’q know that that hag bee; one
principal demand from my party, not
today but since 1952. And, there-
fore, I found it very difficult when
this Bill came up and som: of my
colleagueg immediately reacted to it,
attacking the Bill ang saying ‘we
wi.l not support the Bill we will
oppose the Bill' etc. ete.—I founq it

very difficult to agree with that
Therefore, I am taking 5 different
stand—slightly different from them.

But it is slightly different, mind you;
don’t be under any wrong impression.
(Interruptions) 1 will explain. 1T wiil
explain thoroughly my stand.

T said that 1 am not able to ghare
eithey the euphoria of that side or
the extreme indignation of thig side.
1 am not able to share that though
1 would certainly 1ike to point out to
the treasury bencheg that the indi-
gnation of this side is not aroused
simply by these two Bills. Iy was 3
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history, You knoy that I differ from
mary of these parties. My Marxist
friends and We carry on a kind of
running debate outside the House., At
the same time, I have been strongly
of the view that once the people of
Wes; Bengal and the people of Kerala
have electeq a Government, then this
Govrnment at the Centre hag no right
whatsoever to undermine the autho-
rity given to it by the Constitution.
i do not know if Pandit Nehru or
even Mrs, Gandhi could ever con-

‘ceive of this idea and of thes, steps

that your Government has been tak-
ing during the past yearg such as the
Prime Minister going round the whole
countyy and holding meetings and
conferenceg of Districy Magistrates,
It is a unique ideg of Prime Minister
Rajiv Gandhi. It ig thig king of atti-
{ude which you have taken towards
the non-Congress-Governed States
and the manner in which you have
been using the high office, of Gover-
ncr to bamboozle and blackmail the
ron-Congress Governments which

. form the backdrop of the strong in-

digna'ion of my cPPosition friends. It
is nol re’ated only to these two Bills.
It has a long history. Therefore, you
should think of it,

Now, thig issue of Panchayati Raj
or of local bodieg ig essentially an
issue of decentralisation. It ig essen-
tially an issue of devolutipn of power
to the people. But that devolution
has to start from the top, not from
the middle. Decentralisation has to
start {rom the Centre and not from
an intermediate circle. These are
so obvious realities. Along with these
renlities, T 'can point out to this
House that way back in 1883 Mrs.
Gandhi, taking cognizance of the fact
that certain straing were developing
between the Centre and the States
which needeg to be sorteq out, decid-
ed to set up a Commission of Inquiry
to examine all problems relating to
Céntre-State relations, The Sarkaria
Commissiop, was get up in 1983. It
completed its work and  submitted
its report to the Governmment, I think,
in 1987. Then in 1988, prolonged dis-
cussiong were held first in the Consul-
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tative Committee of the Ministry of
Home Affairs and then in both the
Houseg of Parliament. Outside so
much has been writtey abouy it and
so much has been saig about'it. I
regard that report as p cautious and
conservative report. I see nothing
radical in it. Of course, there are
several recommendations of that re-
port which I endorse, which I gupport
ang about which T have spoken in this
House also. You have not implemen-
ted even one single recommendation
of that report. That report continues
to gather dust in the shelveg of ihe
Home Ministry. All of a sudden, you
come tp the Parliament, go to the na-
tion and say: “No, we want decentra-
lisation of power; we want devolution

of power +to the people” Who ‘
is pgoing 1o believe it? But
you think that this . is not a mat-

ier for thinking. You think that the
masses are taken away by mass pro-
paganda, media propaganda, op the
eve of the elections. They forget
everything. They forget even this
fact that after all this is a matter
which has been discussed right from

1947 whep the Constitution wag being -

framed. Thig concept of panchayats
has a very hoary past. Gram Sanghs
have references made even in the
Ramayana and the Mahabharatg and
even in Kautilaya’d Arath Shastra.
In the Manu Smriti there are referen-
ces to it. Buat in recent times, in
modern {imes, we have hag in Gan-
dhiji 3 very ardent expoment of Pan-
chayatj Raj, of village republics. Dr.
Ambedkar did not agree with him.
In fact, Dr. Ambedkar made some
comments in the Constituent Assem-
bly which were virtually contemp-
tuous of the idea. Maybe it is be-
cause of that that thig particular idea
did not then fing placy in the Consti-
tution. But there were many who un-
derstood Gandhiji’s views, and who ex-
pressed regrets that this was not pro-
vided for in the Constitution. Some
prominent Members who regretted
thig ‘'omission, were Shri K Santha-
nam_ Shri H V.Kamath, And even
*the Chairmap of the Constituent As-

sembly, Dr. Rajendry Prasad felt
sorry that the Constitutio, dig not
provide for Panchayati Raj 55 such.”
Mr, Alladi Krishnaswamy the, said
tl-w_a't though there is no specific pro-
Vision in the Constitution it does not
prevent the States from taking steps.
To quote he gaid: “Though the Cons-
titutio, does not give sufficient im-
portance to village commilteeg there
is nothing ty prevent the Provincigl

Legislatures from constituting the
villages as pdministrative units for
the discharge of various functions

vested ip the State Governments.”
The conception was, whatever has
been vested in the State Govern-
ments, those functions could be allo-
cated to the local bodies’. But some
other Members presseq their point,
Ang the result, the upshot of this
entire discussion, was that Article 40
was introduced i, the Constitution.
Article 40 iy a Directivy Principle, Tt
says thay “the State shal] take steps
to organise village panchayats = and
endow them with such powers and
authority as may be necessary to en-
able them to function as units of self-
government.” Now this Article 40 is
there in the Constitution. Why has it
not heen implemented? Whe is to ans-
wer for this? (Interruption) Yes, of
course, States. Excent the last four
or five years. most of these 40 years,
it is the Congress Governments who
have been ruling the States. And
tcday when the othey partieg are
there... (Interruptions) Yes  there
were brief periods in between alsn
when . there were other parties. And
I 'would say that broadly speak-
ing, the record. of non-Cong-
ress Governments in the field of
local hodies is far, f=r superior to
that of the Congress. It is so obvious
that you cannot deny it. If I were
to go through the track record of the
Congress Government, I would start
with Delhi here. The last Corpora-
tion election—this is the civic body
here—wag held in 1983, The Corpo-
ration Act of Delhi savs that elec-
tions should be held after every 4
years. So, the elections were due in
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1887, In 1987, the election was post-
p?ned for one more year. In 1988,
there was a gecond postponement. In

1989, there was a thirg postponement.
(Interruptions,)

. vigtw wWia fag sagaifear
?’f?rﬁ 0t Agr foar, =T M & W@

stafttr ami (SaTwdw) ¢ ax
ATT IR AT AT Y |

oY ST GEVr RIEAT - TUHT S
s 8 gwar § afes fex g fe

BJP is running away from the
Corporation. Anyway, I am pointing
out that it ig your track record which
is wvery eloquent in thig regdrd. I
was, in fact, surprised to know that
out of a total of 72 Corporations in
the couniry today, as many as 37
stand superseded, -most of them
from the Congress States. In
Rajasthan alone there are 198
civic bodies. 1 am talking of
the urban bodies. There are 128
civic bodies. Out of these, 193 are
superseded. And you imagine, -for
the last several months, the Congress
Party has been waxing eloquent
about their concern for the decay of
local self-government institutions.
Duting this very period, a citizen of
Rajasthan goes to the Rajasthan High
Court, files a writ petition and ste-
ceeds in getting an order from the
High Court that for the Corporations
of Jaipur, Ajmer - and some other
municipalities, elections shoulg be
held. What doeg the Rajasthan Gov-
ernment do? Rajasthan Government

has gone to the court. So, the
5.00p, M, Rajasthan  Government has
gone to court saying that this

.order should be revoked. What
is Your explanation  for  this?
1t s, therefore, that I do aot

look upon this measure as either his-
foric or diabolical. I regard this as
hy(poc'ritiéal, insiticere. It is pure
election gimmickry, mothing else.

!
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After all, this Government hag a cer-
tain image. Its Prime Ministcy, parti-
cularly has a certain image. I do not
want to elaborate it. One 0f the emi.

nent Hindi poets in the country has
written a long peom and people roar
with laughter when they listen to
that poem, how the Prime Minister
goes to study the problem of water
sca';*city in a certain village. T do not
wang to repeat that, All that T want
to say is that the image is of a Yuppie
Government and the efforf of this
Government now by bringing these
two Bills is nothing more than to
slightly correet that image, change
that image. In fact, the ‘India To-
day’ reported, when itg correspondent
asked the principal aide, rather an
aide to the Prime Minister, as to what
was the objective of these two parti-
cular,. Bills, he did not. speak about
the health of local bodies, He simply
said our objective is to imake the
Prime Minister of India become the
Pradhan Whantri of Bharat. I am
grateful to that gentleman, whoever
he is. I do not know whether he is
Mani Shankzpr Iver or someone -else.
But he hag candidly put it, the pur-
pose is image correction. There is

ahsolutely nothing more. Otherwise,
the Bills would not have been dratted
in such haste. I can not understand
how any draftsman in the Law could
approve such Bills. Here is the lea-
der of the House, a person who has
been the Law IMinister earlier. Could
you conceive of such a Constitution
amendment? How is it that you have
in it ‘details like ward committee and
zonal committee, what should be the
nagarpalika population, and nager
panchayat population etc. Population
will go on varying from year to year,
from decade to decade. So, every
time you will have to- come back to
Parliament for an amendment qf the
Constitution. It is something as.ab-
surd as if the Constituent Assembly
tad - decided to incorporate’ the | Ra-
presentation of the Peovles Acty in
the Constitution. It is just not done.
No ome who knows law and drafting
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and legislation would make the Bills
as eleborate as this. He would only
provide the essentia] details. These
_ame the essential details, essential
atiributes of what we think should
be the composition of the local self
Government or local self bodies. So
fer as my party is concerned, we
have always been of the view that
it was a lapse on the part of t‘he
Cons'ituent Assembly noi to  give
loca] gself Government recognition
ang sanction. And therefore, the mo-
ment this wag proposed, we gald, we
are in favour. We have have all
along been saying that just as it is

provided in the Constitution
that Assembly electiong  should
be held every flve years, the

Lok Sabha elections should be held
every flve years, similarly it should
be provided in the Constitution that
this shoud be the periodicity of elec-
tioms to local podies. And if you had
provided thig much, there would have
been no quarrel with it at all: no
quarrel with it. And, then further-
more, as I said earligr because of the
suspicion that you have generated in
the minds of the non-Congress Gov-
ernments over a period of time. the
moment you mention Governor, your
motiveg become susvect. Bhajan Lal
has said very rightly that Governor
means Goverhor as sdvised by the
Council of Ministers. But how many
times have We seen Governore acting
an their gwn. absolutelv on their own,
ag if they have nothing to do with
the Council of Ministers there? We
have seen Governors criticising Chief
Ministers. Could it he conreived til!
five or six yesrs back? It is during
the last five years that we have those
situations ... (Interruptioms). ...Two
wrongs do mot make a right (=)

gt T e Y & Foar av ad
fagr, 9o wror e afew @
qraTr TEAETEE Ag dar § !

ot v Tt TR o@D AN
e TR § 1 ag W 5 F Ty W
W} T

SHRI LAI, K. ADVANI: I am de-
finitely of the view, Mr. Vice-Chair-
man, ~ that if there haq been
a  greater thought given to
this, if there had been con-
sultation with the opposition on this,
it may not have been an issue at all;
There woulg have been some give and
take. But obviously because you did
not want to do anything but election
gimmickry, you did not consult the
opposition.

SHRI P. N. SUKUL (Uttar Pra-

desh):): Your Chief Ministers did
not participate.

SHRI LAL K. ADVANI: & =71vqr

§) @ TmIT ¥ WG oA
I foowwn woofes & 0 ook
Mfex wxdwe § i 0@ Rafy s
C o8 S

That you should create a situation in
which the Chief Ministers do not trust
you, and all the Chief Ministers, wha
do not belong to your party.

Mr. Vice-Chairman, as I have said
a sharp divide and a gharp schism has
been created between the ruling party
and the opoosition on thig issue. Two
or three factors gre responsible. One
Is the manner in which the ruling
party in New Delhi hag beem dealing
with the various non-Congress gov-
ernments in the States. Number
two. as I said, the institution of Go-
vernor; the misuse that has been
mede of that Even the Sarkeria
Commission revort sayg don’t appoint
a Congressman as Governor of non-
Congress States, and you p'roceed to
do thzt right at that verv time when
the report is with you. Number three,
which I regrd equallv important is
the level of politica] dialogue and com-
munication between the ruling party
and the ovmositian. How steeply it
has descended ? How much you have
stooned ! Thig morning’s uproar in
the House was a reaction to  that
devth to which you have sunk. After
all, we cannot conceive of a sitaution
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in Indiag where the ‘nation would be
benefited and the nation would move
forward if the Prme Minister calls
political opponents traiters, or even
if the opposition calls the Prime Mi-
nister a traitor. I deplore that too.
I would not use any word like traitor
or treason against my political oppo-
nents. I am strongly epposed to that.
Therefore, it has paineq me when the
word “raitor or “reason.is bandied
about in this House in a casual man-
ner, . by

qg STR FEAT &,
I IAFT FEAT §, W UG F ] |
T, M oA BT IWITIE

A¢ T have said I deplore the uge of
this word from any side, either side,
but the responsibility for maintaining
a high level of political dialogue, even
a high level of political controversy,
rests upon the ruling party. This you
must never forget,
in that level gtarts on 15th August,
and at the level of the Prime Minis-
ter, then there is no knowing as to
how low we all are likely to sink.
No one will pe safe from that I felt
gorry about the manner in which this
morning every Minister of the Gov-
ernment stood up to defend whatever
had peen said yesterday, when all
wanfed to engage us in a debate.
You should ynderstang that yeu are
not doing any good either to the Pri-
me Minister or any goed to the coun-
try. 1 wish there were some in the
party who could have told the Prime
Minister yesterday

o) R ey A et arigg
“You vheéuld not have gaid i’ ... .

SHREI PARVATHANENI UPEN-
DRA: They will lose their job.

SHRT LAL K, ADVANTI. First time,
the whole -country was shecked. ...
(Interruptions) . . when two years
back at the Boat Club, the Prime
Minister used the words:

Ang if the drop-
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art ag famr &
‘Y TR Rar T QT AT T
A (wawa). ..

SHRI ANAND SHARMA: Would
you, yield for a moment?

SHRI LAL K. ADVANT: T am not
yielding. Let me compléte, (Inter.
ruptions) 1 am not yielding AN that
I am saying is that, the level of pofi-
tical coatroversy, the level of politi-
cal communian, the level of political
communication, sheuld be high and
everyone of ys gshoud be cauwlions
about it, should be scrupuloug about it.
Otherwise, we will hurt democracy.

One last word I want to say about
the Bills is that, [ have received a
letter from the National Societj: for
Equal Opportunities to the Handicap-
ped. I am referring to this small
detail, only as an illustration. The
Society has written to me strongly
opposing the inclusion in the pro-
posed Eleventh Schedule of item 28.
Item 26 reads: ‘Social welfare in-
cluding the welfare of handicapped
and mentelly retarded’. The persom
who has written to me is retived snd
he belongs to thig category. Thiz Se-
ciety is a very respeciably Seeciety,
represeriting this class, répreseniing
their problems. They gey “What is
it that iz being done Rag this matser -
been property considered? You are
delegafing this to the panchayats ne
to the locul bodies when even the
State Governments are net able to
do justice to this task! Hig demand
ig that this subject should be placved
on the Concurrent List. He has men-
tioned in hig letter that there was a
Comumittee, the Baharul Islam Com-
mittee, which, perhaps, went into
this matter anq had = recommenhded
that this should he vlaced in the Con-
current List. Now, at this point of
time, because T do not have the dew
tails, I am not in a position to com-
ment upon it. All that T am saying
is that. hasty legislation of this kind
may .affect so many sections of the
soclety adversely and, therefore, it lIs
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all the more necessary that there
shoulg be no hasty legislatiog on mat-
ters of this kind. ‘1 understand this
Society its representative, also c’al'led
on the Prime Minister and explained
to him that this was the problem and
he _advised him to meet Shrimati
Rajendra Kumari Bajpai who is the
Welfare Minister. I am referring to
this anly an illustration, -

In conclusion, T would say that my
oWn view, as I have already explained
and my party’s view, has been that
the local bodies should have Consti-
tutional recognition. My view has
been that provision for Yegulating the
elections to the local bodies should
be incorporated in the Constitution
because, if it is not incorporated in
the Constitutioh, may pe the non-
Congress Governments hold them re-
gularly, but the Congress Govern-
ments are not going to hold them
regularly. (Interruptions) I appre-
ciate your yiew that this step hagd to
be taken mainly because of the sins
of the Congress Governments. I ap-
preciate that,

Ag a test of your earnestfiess, of
your- sincerity,
urge upon three things. Firstly, we
have proposed certain amendments
which are innocuous and which do
not detract from the basic concept of
democracy at the grassroots and in
regard to some of which, I think,
Bhajan Lalji should have absolutely
no objection to Teplacing the word
‘Governoy’ by the words ‘State Gov-
ernment’.  There are other amend-
ments -also. There have been very
carrefully chosen, on which all of us
are agree, and T woulq say that if you
are really sincere azhout Panchayati
Raj and you are not con-
cerned about scoring an  elec-
tion point, ot concerned about elec-
tion gimmickry. vou should have no
hesitatlon in accepting 2ll our amend-
ments. ‘This ig the first test.

The sécond test is.. (Interruptions)
Sarksria Commission. If you are
reglly. sincefe about decentralisation,

of your bona fides, T -

|
l
x

abo_ut devolution of Power, this devo-
lution of Power, as I said, canpot
start from: the middle, It sghould
etart. from the top ang the Sarkaria
Tecommendations yoy must imple-
ment,

- Thirdly, if you are not willing to
accept either of these two courses,
my suggestion is thig I would like to
point out that at the moment, we are
discussing not merely the motion
moved by the Prime Ministey but we
are also discussing the motion moved
by my colleague, Shri Satys Prakash
Malaviya for referring the Bills to a
Select Committee of the House. My
suggestion ig that, if the Government
is arnest, if the Government is sin-
cere and all that it is keen about is
to ensure that there is a healthy local
self-Government set-up in the coun-
tey then it should have no hesitation
in accepting the wDroposal of Shri
Satya Prakash Malaviya. Of course,
I am gure Shri Malaviyy would
be willing to change the names, in-
clude the Congress names also if they
agree to that and let this House
create a precedent that a select Com-
mittee of this House has been created
for a positive. Constructive purpose.
That select Committee could be asked
to report within a fortnight or it the
Government is thinking, as I hear,
to meet again for a ghort session in
October to deal with the issues of
Karnataka and Punjab by the begin-
ning of that session. The Select Com-
mittee could complete itg work so
that a unanimous decision about pan-
chayati raj institutions could be taken
in this House. I would say, that
would be remarkable not only for the
Congress varty here but it would be
2 remarkable achievement for the
Rajva Sabha ag 5 whole. A sharply
divided country asd a sharply divi-
ded nation have been brought toge-
ther on a question on which there is
really no difference of principle.

STET oRrAaTR fag : SueTer wEEa;
ST g WY Y ¥ oare § Prady
T w AE Y, @ A v
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SHRI VISHVJIT P, SINGH: M.
Vice-Chairman, Sir, I am grateful to
my colleague Mr. Advani who at the
end of his speech said that
there were no serious differences
in thinking about these Consti-
tutional Amendment Bills petween
the Members of the Governmnt side
and the Opposition. Sir, there are
two or three things which he has said
and to which I would like to reply
before I go on to give my speech.

Mr. Advani hag said that it is the
Congress-ruled States where elec-
tions have not taken place, it is the
Congress-ruled States which are the
greatest defaulters in this matter. I
would like to reiterste here that my
Prime Minister, my leader Shri Rajiv
Gandhi, has himself said exactly the
same thing. He has said it himself.
he hag said that we are also to blame,
our States azlso have mhot conducted
these elactions. The reaspns
why they have not con-
ductd the elections, T will come.to
them later, but the measure has been
brought keeping in view all ' the
States. There is as much opposition
from our own Stateg as is there from
ithe opposition-ruled - States. Don’t
think that power is given away so
easily. I would like to tell you that
from the Independence Day till-
today we have been talking about
the stability of thig country angd at-
tributing much of the stability to the
stee]l frame of the bureacracy, saying
that it is the steel frame of the
bureaucracy, which is the 1le-
gacy of the British rule which
has kept the country together., There
is no doubt that we have a very func-
tional, efficient bureacracy which has
stood the test of time, but let us not
forget that thig bureaucracy has gone
along with us only because it has
suited it to do so. Wherever there
has been a measure which hag eroded
its mower, it has not gone with us.
Real progress, real development and
real reform can only ke there if there
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is participation of the people. If tha
participation of the people is not
there, ,it cannot be done, Whep we
tried to bring in the land reform th-
rough the ceiling laws, it was the
bureaucracy which stopped it. Every
single Act in this country has 4 clausa
which says that such transfers will
be considered genuirte which  have
been proved genuine to the gatis-
faction of the Ceiling Officer, And
who is the Ceiling officer? The Dist-
rict Collector, the District Magistrate
is the Ceiling Officer. And that is the
main reason why land reforms have

hot been properly implmented  1il]
today, .

Similarly, when we tried to bring
in other kinds of reforms—for exam-
ple the ‘garibi hatao’ slogan which
we had given after which we wanted
to bring in the anti-poverty program-
mes—we were stymied by the burea-
ucracy. They did not want to give
up their powers. The backlog of
allocationg in the banks for the anti-
poverty programmes reached such a
high level that finally under the or-
ders of late Prime Minister Indira
Gandhi, we had to have masg loan
melas 10 be able to distribute that
money. Mr. Vice-Chairman. I shall
be grateful if I have less interrup-
tion. Every single ‘Teform  that we
tried to bring in has been stopped by
the vested interests in this country.
The patwari at the lower level, t}}e
thanadar at the lower level is still
exploitative of our people, I own
land and even as a Member of Par-
liament I have to give in to the de-
mand of my patwari if T want even a
small copy of my jamabandi. That
is the situation today. Thg poor
villager living in the village is ?xf
ploited by the thanadar, by the police.
The brutalisation at the lower l.evel
is of a type which you cannot ima-
gine. The fact is that the-'colom?l
rule is alive and well in India. It is
stil] the're 42 years after Pﬁqepgdence-
The fact is that the exploitation 9#
the masses by the vested interes.ts is
stil] there at the lower lavel, L:nc?la
is stil governed by a colonial adminis-
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trative system. The eyes and ears of
the Govermnent are still the DC and
the SP. This is about the only demo-
cratic country in the world which

is gtill governed by the colonial sys-

tem. ‘

SHRI V. GOPALSAMY (Tamil
Nadu) : What have you been doing all
these years?

SHRI VISHVJIT ’P. SINGH: I will
just come to that if you hear me pa-

tiently, Mr. Gopalsamy. Feudalism
was  sought to be  removed.
It has been removed, We have got

rid of princes , we have got rid of
zamindars and talukdars. Bu' what
have we replaced them with? They
have been replaced by exploitation of
the vested interests, the vested in-
terests which perpetuate themselves
by suborning the system itself. Be-
nefits meant for the weaker sections
are hijacked by them. They want
every thing for themselves. They do
not want to give up their powers. The
weaker sections , with less education
and less resources, are not able to
help themselves and those few who
manage to help themselves are not
in a position to help others around
them. And even the ones who are
able to, ,hava become a vart of the
vested interests themselves.

~ Rural labaur has no% been organis-
ed by any party, including our party,
includjng the Communists. Every
body wants tu organise urkan labour.
But rural labour, the vast work force
which is really exploited has not
been organised. No real rights are
enjoyed by the people at the lower
level. I would like to quote from
“Occasjonal Papers” published by the
Ministry of Rural Development in
1988:

[The Vice-Chairman
Desai): in the Chair]

“In view of the essential conflict

of interest betwéen various ‘seg-

ments of society, the programmes

essentially aiming at redistributive

justice and target group-oriented

(Shri Jagesh

development are not likely to en-
thuse those who stand to lose s

a result of implementation of these
vrogrammes. In fact, they are

more’ likely to subvert them.

The social conditioning of ‘people’
whose participation is being sou-
ght is essen‘iaily characterised by
certain crippling disabilities which

stand in the way of their active

participation in the  programmes.
These persons are economically po-
or, assetless, placed at lower rungs
of society, In spite of their nu-
merical strength, they are powerless
and are subjected to social and
political control by those who
benefit from their weak positions.
These persons also are generally
ignorant, largely illiterate, without
ability to anticipate their own prob.
lems, grievances and viéws. Because
of these features, they are highly
vulnerable to manipulationg by
more resourceful and powerful sec-
tions of society and are even made
‘to work against their own interests.
....Centuries of exploitations and
dehumanising experiences have
built a culture of social inferiority
around them,

There continues to be inherent

hestitation on the part of bureauc-
racy generally towards any program-
me for making the people more
aware, conscious ang aserting.
Therefore, wherever such schemes
have been implemented even with
limitad objectives, their objectives
have got diluted in the process of
implementation by the suspicion of
bureacuracy...”

Sir, the gap between the intention
of the Government and implementa-
tion has grown. The twin enemies
of inefficiency and corruption have
raised their ugly head and have seen

to it that wha'ever development
programme we bring in dwoes not
become effective,

My colleague, Mr. Ahluwalia, just

now quoted the leprcsy Pprogramme.
I would like ¢5 say, Sir, that at the
best of times the delivery rate is
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below 50 per cent. We are in a
situation where, no matter what the
aliocation we do, we find ourselves in
a bind. Schemes are meant for the
same target group—different kinds of
schemes-but many agencies gre inere.
Each time 5 new scheme is announc-
ed, the bureaucracy createg clones of
itself and more and more officers
get involved, more and more agencies
get involved, more seats are allocat-
ed, more offices are allocated and
whati happens is, the delivery rate
goes down each time, Why we have
merged the present Jawahar Rozgar
Yojang with the RLEGP and NREP
has been because of this reason, to
try and create one agency which wiil
take over this whole scheme and get
rid of the excess weight which we
have to carry along all the time.
Whatever little, finally, is filtered
through is negated by the corruption
—the corruption in the system, the
corruption not just of the wfficers but
the corruption in the system itself.

I would like to mention to you, Sir,
that many times in this House when
we have been discussing rural deve-
lopment we have talked of pank loans
which have been takepn in fictitious
names and finally it is found that the
actual applicants for the loans never
got the money, We have talked of
subsides which are eaten away by
middlemen in between. The Prime
Minister himself has mentioned this
in his speech. Subsidies meant for

the weaker sections are eaten away -

This is which s
Now pressures

by middlemen,
sought to be curbed.
are built up, pressures which are
social, which are economic, which
are political, for a change in this sys-
tem. No gystem is ever perfect in
a static form. Every system has to
evolve, Evolution is not the prero-
gative of nature alone. Man has to
evolve, politica] systemg have to ev-
olve, We, Sir , have been stuck with
the same system. Today we talk of
the decay of our institutions. We talk
of the log-jam in the courts, of the
cases which are pending ijn the courts
which are not taking decisions. We
talk ot the decay of administration,

- are limited.
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of the quality of administration. We
talk of the black economy when
there is g large amount of money
which is officlally recognised as part
of the black money. We talk of .
our legislatures, There are people
here who talk of the low standard
of the delates in Parliament, talk
of the low standard of the debate in
the State Legislatures. Why this
decay? Because our systems have
not evolved, our systems are outmod-
ed. They arc unresponsive to the
nceds of the recp.e, théy are udiés.
ponsive fo the nceds cf the hour, I3t
this connection, Sir, I v.ould like to
quoa the Lon Prime ¥ inister. Spenk.
ing at the Conizrence vi the Chis?
Ministers on 7-7-1989, he said:

“Models evolved elsewhere wers
transposed to this country, There
were models designed for imperial
preferences and imperial prejudices,
imperia] cares and imperial com-
pulsions, the colonial bureaucracy,
the colonial military, the colonial
merchantg and their feudal. culture.
We are now engaged in erishrining
in the Constitution Mahatma Gan-
dhi’s vision of democracy in the
village as the foundation on which
*0 erect the superstructure of demo-
cracy.”

This is the hon. Prime Minmister. ¢
is these models which needs fo be
changed. This is an answer to all
of you, Mr, Gopalsimy, please hear
this. Tt is not a coincidence that
the first post-eolonial. post-feudal lea-
der of independent India is bringing
in these changes because he is getting
rid of the colonial and the  feudsl
system  He is not a part of the gys~
tem.

1 have said, Sir, before that India:
is the only demoecratic courmtry in
the world which does not: guarantee g
local government at the lower leval.
The avenues of power in this eountry
Vested interests get

created 1 would lika tg give an
example. 'If a politician evolves
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through a natural process of leader-’
ship selection in a district, what,
avenues does he have foyr advance-
ment?  His avenues are either the
State Legislature or the Central Par-
liament, There is a poitleneck, and
he cannot break into that bottleneck.
If he is not adopted as a candidate
by any political party, what does he
do? He sets about creating a consti-
tueney for himself, How does he
go about creating a constituency for
himself? By taking an extreme
posture, by taking on the garb of
extremism, by taking on the garb of
regionalism, by taking on the garb of
communalism, by raking up  issues
which he rakes up for his own self-
ish ends without realising what con-
sequences they will have, ,without
understanding what long-term effect
it will -have on the nation. He does
not care, He is only interested in
entering into the system in Some way
or the other, It ig that we have to
guard against. We havy to provide
for him apn avenue at the lower le-
vel. We have to provide for him a
forum at the lower level,

Sir panchayati raj is the only solu-
tion to this whole thing. On the
same ehi. gy | can go further even
an the ulamning perspective, T will
come to that a little later, You need
panuchayati raj. There has been a

lot of criticism of the Bill QOther
speakers have also spoken, I say
it is totally unjustified, This is a

purely enabling: legislation. Much
crificism wag handled by my collea-
gue, Mre. Natarajan, the other day.
She lucidly pointed out that there are
no provisions in this Bill which give
any powers o the Centre, The power
is being taken away from the States
and being devolved downwards. Their
faar is thet the public wili force them
0 give mM¢ snd more powers, That
is what they are frightened of. They
are not frightened of the Centre, '_rhe_‘,
are frighicnec of the people them-
selves. It is that fear which is g‘_et--
ting translzied here, The ’planmng
imnerative, s 1 mentioned before,
ang ag Madam Natarajan and the hon.:
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Minister, Mis, Kidwa; said the other
day. ,row will take place at the
lower Jevel.  We have geen plans
which have gcne away plans which
have reen mace in Delhi and State
capitals, It is now time that the
reople twok charge of their own
destiry.  Orce zgain 1 would like to
quote the Prime Minister giving the
safme speech:

“We are amending the Constitu-
tion ngt because We Wish 10 jnfringe
Slates’ rights, but  because local
se¢lf-Governments require the same
wonstitutional sanctity as the Con-
stitution assures to the Union Par.
liament and to the State Assemblies,
This is not a dispute over Centre’s
jurisdiction and the rights of the
itates as is sought to ba made out
in certain quarters, The opposi-
tion to guarantee power to the peo-
pie is being dressed up in bogus
constituliona) arguments.  This is
not an issue for confrontation bet-
ween the Centre and tha  States;
this is dn issue for confrontation
between the people and the vested
iriteresis.  This is an issue between
our commitment fo power fo the
people and the determination of the
feudal and capitalist interests to re-
tain their power.”

My anticipation is that eventually
Panchayati Raj will evolve. Today we
are giving it g limited list of sub-
jects, There are countries in  the
worid. ...

I hope you are not looking at mc
with impatience.

THE VICE.CHAIRMAN (SHRI
JAGESH DESAIL): 1 am finding out
the time you have taken.

SHRI VISHVJIT P SINGH: T will
take 5 little longer.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAT): Another ten minu-
tes. :

SHRI VISHVJIT P. SINGH: An-
other five minutes would be enough.

Today we are plahning to give a
limited list of subjects to Panchayati
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Raj.
ment suggested by the Opposition, I
have gone through the lis¢ of amend-
ments. There has been an amend-
ment suggested by the Opposition that
even judicial powers should be given
to the Panchayafi Raj institutions, I
anticipate eventually in the future
even in regard to these subjects the
people wi]l take the powerg in their
own hands.” They will take up their
own destiny in their own hands not
only to the extent of judicial powers,
but even to the extent of law and or-
der and administration. Believe meg,
this is what the Opposition is af-
raid of. They are aware w©f it
They are intelligent enough tg under-
stand that thig is a movement ' which
once started canmnofi be stopped. It
carries within it its own momenium
and its own imperatives, just like
when we got in the Panchayati Raj for
the rural areas, the imperatives of
the urban areag were also there and
we have to recognise them, Similar-
ly I say that eventually the impera-
tives and aspirations of the peonle, the
imperatives of maturity will dawn
on them. Today there gre people
who say that there is more corruption
at the grass-root levelg than  there
is anywhere else. That is why we
are wanting Panchayati Raj to get
rid of corruption. ‘They say there
is immaturity, there is lack of edu-
cation, It was Winston Churchill
who said: “Don’t give India indepen-
dence because its people are incap-
able of ruling themselves.” But I
say we have proved to the world that
we are capable’of being a vibrant
and strong democracy. That is why
I say there is no reason why the hu-
mblest amongst us should not over a
period of time evolve to that matu-
rity of statesmanship when they can
actually look after their own destiny
and when they can plan their own
future and when they can see their
own future. T would like to quote
from the hon Prime Minister once
again speaking at the same confer-
ence, he said, I guote: '

“..democracy cannof long survive
paternalistic models of economic

There has been an amend- '
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Prime Minisie,
growth, A vibrant democracy de-
mands participatory growth. We are
making decisions regarding what is
good for the people at levels far
removed from the people. We
are then implementing these plans
through 5 machinery that is alien
to the people’s will,  This hag led
to a peculiar psychological - and
sociological syndrome in which the
people believe that they have a
" right to development but not a
responsibility for development, The
assertion of a right without 'a re-
cognition of the corresponding res-
posibility translates into unreal
expectations, unrelated to real con-
straints of resources, unrelated to
the inescanable need to maks choj-
ces between alternative uses, un-
related to the imperative of raising
resources, deploying them intelli-
gently among competing needs, and
bhasing the fulfilment of exp‘ecta;
tions according tq sensibly” per-
ceived priorities.

It is by no meang the people’s
fault that this sense of responsibili-
ty for their own well-being, prog-
ress and growth has not percolated
lo the grassroots. The fault lies
with us in that neither democracy
nor the devolution of power nor
the -assignment of responsibilities
has been assured or effectively un.
dertaken at the cutting-edge where
the people and the administration
meet, This we propose to rectify.”

(THE DEPUTY CHAIRMAN in the
Chair).

Thank you, Madam.

REFERENCE TO INDEPENDENCE
DAY SPEECH BY THE PRIME MIN-
ISTER '

SHRI GURUDAS DAS GUPTA
(West Bengal): Is there a statement?

THE DEPUTY CHAIRMAN: Let
me find out, It is quarter to  six
and hardly there are any Members
who wanted to discuss it. - We are
in the midst of discussion of two
imporiany Bills. It the House 5o




